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have assured that alternate arrange- 
HMtttg have been made for supply oI 
gasoline to 1&e Flying Clubs.

Kerala Gonnunent Proposal for Plane 
Service fa Kerala

35ie. SHRI VAYALAR RAVI: Will 
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state:

(a) whether Government  got any 
proposal from the State  Government 
for a plane service inside the State;

(b) if so, the reactions of Govern 
ment; and

(c) the reasons for the delay of per* 
missions?

THE  MINISTER  OF  TOURISM 
AND  CIVIL  AVIATION  (SHRI 
PURUSHOTTAM KAUSHIK): (a) to
(c). No formal proposal to this effect 
has been received from the Govern­
ment of Kerala in terms of th? pro­
visions of the Aircraft Rules  1937. 
However, there was a reference to 
such a proposal to the  Chairman. 
Indian Airlines, which was also in­
formally discussed by the State Gov­
ernment.  The Director General  of 
Civil Aviation explained the position 
under the Aircraft Rules, 1937 to the 
State Government representatives.

Development of Varfcala as a 
Tourist Centre

3517. SHRI VAYALAR RAVI: Will 

the Minister of TOURISM AND CIVIL 

AVIATION be pleased to state:

(a) whether Government «ot  any 
proposal to develop Varkala (in Trivan­
drum Distt.) as a tourist centre' and

(b) if so, the details therefor?

THE MINISTER OF TOURISM AND 
CIVIL  AVIATION  (SHRI PURU­
SHOTTAM KAUSHIK): (a) No, Sir

(b) Does not arise.
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Taxes paid on amount collected at 
KJsan Sammelan

3519.  SHRI MANOHAR LAL: Will 

the DEPUTY PRIME MINISTER AND 

MINISTER OF FINANCE be pleased 

to state:

(a) whether Government are aware 

that a sum of Rs, 1 crore was collec­

ted at the Kisan Sammelan held  re­

cently in New Delhi and presented 

to Shri Charan Singh as a birthday 

gift;

(b) whether the necessary accounts 

in respect of this amount have been 

filed  with  Government  and  taxes 

thereof paid; and

(c) who has filed these  accounts 

and what are the taxes paid thereto?
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THE MINlStTER Of STATE IN THE 
^MINISTRY  OP  FINANCE  (SHRI 
ZULF1QUARULLAH); (a)  Govern­
ment’s attention has been drawn to 
press  reports about holding of a 
JKisan Sammelan recently in  New 
Delhi on the occasion of the birthday 
-of Shri Charan Singh and the present­
ation of a purse to him.

(b)  and (c).  The question of the 
filing of accounts and  payment of 
taxes, if any due thereon, can only 
arise in the next financial year when 
the returns of income becomes due.

Prosecution Proceedings afaiast Official
of the Ministry of Finance

3520.  SHRI MANOHAR LAL: Will 
the DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE be pleased 
to state:

(a) whether it is a fact that CBI 
liad recommended prosecution against 
one official in his Ministry (Shri K. B. 
Parsai);

(b) the findings of the CBI  on 
charges on which prosecution was re­
commended;

(c) whether it is a fact that  he 
lias managed to escape enquiry/ prose­
cution /inaction by high ups and in­
stead has managed to get promotion; 
and

(d) reasons for not launching prose­
cution proceedings against him?

THE MINISTER OF  STATE  IN 
THE MINISTRY OF FINANCE (SHRI 
mendation for prosecution under Sec-
(b). The CBI on 5-1-78 sent to 

the Ministry of Finance their recom­
mendation fo rprosecution under Sec­
tion 5(2)  read withe Section 5(1) (e) 
of the Prevention of Corruption Act, 
IU of 1947 for having assets dispro­
portionate to his known sources  of 
Ihcome and for which he could not 
satisfactorily account for.

(c) and (d). The CBI’s report was 
considered in detail in  consultation;

(d)  with the  Centra 1 Vigilance 
Commission «nd the Department  of 
Personnel. After enquiries, the Gov. 
ernment reached the conclusion that 
the assets of the Officer in excess of 
his salary income  was,  inter alia, 
satisfactorily explained  by  known 
sources of income and was  of the 
view that the prosecution  was un­
justified.  The case was,  thereafter, 
closed. However, the  Government’s 
displeasure  was  communicated to 
Shri Parsai on 2-9-76 on the follow­
ing grounds: —

(1) for carrying on. without pre­
vious sanction, a fairly  regular 
side-business as an astrologer 
or a priest and earning sub­
stantial income therefrom;,

(ii) for not including the additionl 
income, referred to  above, in 
the  income-tax  returns  till 
March, 1978; and

(iii) for trying to bring pressure 
on the Central Vigilance Com­
missioner more than once.

The officer has represented against 

the communication. The said repre­

sentation is under consideration in the 

Department of Personnel.

As regards the promotion of  Shri 
Parsai, the position is that a decision 
for upgrading the post of Senior Hindi 
Officer in the pay scale of Rs. 1100— 
1600 to that of Under Secretary’s Scale 
of Rs. 1200—>1600 with the designation 
of Special Officer (Hindi), had been 
taken in May, 1974 with the approval 
of the Department of Personnel. The 
appointment of Shri Parsai to the up­
graded post could not be made as long 
as the question of taking appropriate 
proceedings against him was  under 
consideration in connection with the 
CBI case. As after enquiries the mam 
and serious charges were found to be 
without substance, orders appointing 
Shri Parsai as Special Officer (Hindi) 
with effect from 1-7.74 were issued to 
July 1978 with th® approval of the 
Union Public Service Commission..




